(Schedule)

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,

2016)

FOR THE ATTENTION OF THE CREDITORS OF SUNITA LOGISTIC PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Sunita Logistic Private Limited

Date of incorporation of corporate debtor

20-10-2009

Authority under which corporate debtor is incorporated /
registered

Registrar of Companies-Mumbai

Corporate Identity No. / Limited Liability Identification
No. of corporate debtor

U63000MH2009PTC196562

Address of the registered office and principal office (if any)
of corporate debtor

PATUCK PRESS COMPOND, SHRAVAN YASHWANT CHOWK, KALA
CHOWKI MUMBAI Mumbai City MH 400033 IN .

6 |Insolvency commencement date in respect of corporate 02.08.2023 (Order was intimated to IRP on 05.08.2023)
debtor

7 |Estimated date of closure of insolvency resolution process |01.02.2024

8 |Name and registration number of the insolvency Mr Vimal Kumar Agrawal

professional acting as interim resolution professional

IBBI/IPA-001/1PP00741/2017-2018 /12247

Address and e-mail of the Interim Resolution Professional,
as registered with the Board

Office No. 4, Ground Floor C Wing |,Shanti Jyot Building, Balaji Nagar,
Near Railway Station, Bhayander West, Thane Pin 401101
E-mail: vimal@vpagrawal.in

10

Address and e-mail to be used for correspondence with the
Interim Resolution Professional

Office No. 4, Ground Floor C Wing, Shanti Jyot Building, Balaji Nagar,
Near Railway Station, Bhayander West, Thane Pin 401101
E-mail: cirp.sunita@gmail.com

11 |Last date for submission of claims 19.08.2023
12 [Classes of creditors, if any, under clause (b) of sub-section |Not Applicable
(6A) of section 21, ascertained by the interim resolution
professional
13 |Names of Insolvency Professionals identified to act as Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)
14 |(a) Relevant Forms and (a) https://ibbi.gov.in/downloadform.html

(b) Details of authorized representatives are available at:

b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency resolution

process of the Sunita Logistic Private Limited on 02.08.2023

The creditors of Sunita Logistic Private Limited , are hereby called upon to submit their claims with proof on or before 19.08.2023 to
the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with

proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional :

Vimal Kumar Agrawal

Date and Place :

07.08.2023, Mumbai



https://ibbi.gov.in/downloadform.html
https://ibbi.gov.in/downloadform.html
https://ibbi.gov.in/downloadform.html

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CENTRAL RAILWAY

WEDNESDAY, AUGUST 9, 2023

EVERGREEN TEXTILES LIMITED PUBLIC NOTICE

CIN NO. : L17120MH1985PLCO37652 TO WHOMSOEVER IT MAY CONCERN
Regd. Office : Office No. 144, 14th Floor, Atlanta Building Plot Ko 209, Jamnalal Baja) Road, This is to inform the General Public that follewing share certificate of JSW Steel Limited having
Mariman Point, Mumbai - 400021, Maharashira. its registared office al.JS'H E'_laal Limited. J5W E&n:r_&. B_ar-dra Kurla Complex, Bandra !iasl. FH'ADHAH MAHTHI H'AUEHAL vlms WJHA'
Tel.: 91 22 2204 0816/ 22821357 | Email. rmb@podarenterprise.com | Web: www.evergreentextiles.in Mumzai - #0001, regrstered in the name of he fllowing sharehatder havebacn ost by them. RAIL KAUSHAL VIKAS YOJNA
: i ; sl ; Carfificat G Ko, of
Extract Of Unaudited Standalone Financial Results For The Quarter Ended 30th June, 2023 Hn_!ﬂam of the Hn!dar[ Folio No. [ o | Distinctive Numbers l Sacurities | Notification for Application under 'Kaushal Vikas Training Program” in "Welder' Trade for Year 2023-24 (23th
Rs. in Lakhs (Except figures of EPS) 1000 far Batch) at Carriage Workshop, Matunga.
QUARTER ENDED YEAR ENDED 1 | MODANL AL Som [SSWOTITITS| 2695090 2415692361 - 2415893360 R 11-ace A short term (3 Weeks) Kaushal Vikas Training Program (skill development) is being organized by Carriage
s, Particulars 30-06-2023 | 31-03-2023| 30-06-2022 |31-03-2023 31-03-20022 ) - walue Workzshop, Matunga, Central Railway, for the Youths Under "RAIL KAUSHAL VIKAS YOJNA' Each Barch
Hﬂ'l {Unaudited)| (Audited) |{Unaudited)| (Audited) | (Audited)|| | The Pubic are hereby cautioned against purchasing or dealing in any way with the above refemed will have 30 Males/Females in this Training Program and this program is free of cost.
1| Total Income from Cperations (net) = = = = i share carlificates. Any person who has any daim in raspect of the said share certicale should Applicants are advised in their own interest to submit online application much before 20-08-2023, 17:00 p.m.
- lodge such daim with the company or its Registrar and Transfer Agant KFin Technologies Lid, th ided link at
Met Profit (Loss Jfor the peniod Karey S - a , on the provided link at www.railkvy.indianrailways.gov.in
y Selenium, Tower-B, Plol Mo, 31 & 32, Financal district, Nanakramguda, Serilngampally
(before Tax, Exceplional andiorExiraordinary items) [2.40) (6.11) (1.801 (16.20) (M.2N Mandal, Hyderasiad, Telangana, 500032 within 15 days of publicatian of this notice after whach 1. Eligibiity: 10 Pass, Age 18-35 on date of notification.
3 | Met Profit / (Loss} for the period before tax no claim wil be enfertained and the Company shall proceed 1o issus Duplicate Share Certificate, 2. Medical Fitness: Selected candidates called for document verification will have to submit Medical
(after Excaptional andior Extraordinary iems) (2.40) (6.11) (1.60) (16.90) (1M.27) Date : 049.08.2023 VIJAYKUMAR Filness Cerlificate from a registered MBES doctor, certifying that the candidate is fit to undergo training in
4 | Met Profit / (Loss) for the period after tax Place : Mumbai MADANLAL SONI industrial environment and is fit with respect to visual/hearing/mental condition and is not suffering from any
{after Excepional andior Extraordinary iems) 25.42 i6.11) (180) | [1690) (12N communicable disease.
& | Tolal Comprehensive Income for the perod {comprising koss for FORM A 3. Mode of Selection: Selection iz basad on the Marks abtained in the matriculation. In case of CGPA in 107
the period {after tax) and Other Comprahensive Income (after tax) 2542 i6.41) (180) | (16.80) {1127 PUBLIC ANNOUNCEMENT standard, same shall be equated in numbers, by multiplying with 9.5, as prescribed by CBSE.
G | Faid up Equity Share Capstal 450.00 £30.00 430.00 480.00|  480.00 (Under Regulation & of the Insolvency and Bankruptey Board of India 4.Dnc1!ma-nt "-Fa!'iﬂl:i!ﬂun: At the time of dm:umem uanﬂcaupn candidate require to produce all the original
7 | Reserves (excluding Revaluation Reserves as {Insolvency Resolution Process for Corporate Persons) Regulations, 2016) educational quallﬁcghnn q::-::u.rnenls and.alsu require to su t?rnrt Self-attested photocopy uf the same, such as
shown in the Balance sheet of previous year) — | {1,201.08) oo | (1.201.08)| (1,154 08) FOR THE ATTENTION OF THE CREDITORS OF Mark- sheet of Matriculation (if date of Birth DOB not mentioned on marksheet then Cerificate also) and for
8 | Eamings per share { of Rs.10/- each | = 3 i SUNITA LOGISTIC PRIVATE LIMITED proof of |dentity- any one document out of Aadhar Card, Voter ID Card, Driving License or Ration Card and
(for Cantinuing & Discontinuing Operations) Medical Fitness Cerlificate and Affidawvit.
: : . _RELEVANT PARTICULARS 5. Terms & Conditions:
{a} Basic( InRs.) 0.53 (0.13) (0.04) (0.35) (0.23) N[ T Sumita Logiatic Private Limiled » -
i ' — Online application should be completed in all the manners.
(b} Diluted {in Rs.) 0.53 (013)|  (0.04) | (038)]  (023)|| |2 |Dete of icomersiion of corpors debiey | 10/0/2008 1)

(2] Candidates will have no claim to seek employment on Railways on the basis of Rail Kaushal \Vikas
Yojana Training.

(3) Matunga Administration will not be liable to pay stipend and any allowance 1o the traingas.

(4) Thare will be no reservation given to the candidates under this scheme.,

(5) Training period will be of 100 hours and 3 Weeks, Since it is a short duration course 75% attendance

| Autharty uncer which conporate tetmor

B incorporaten] [/ registered

4, | Corporate idertity Ma. / Limited Liskulity
.I-r.l-ﬁl'M':HIﬂl I u" ..'-'.lu:l.r&ll’:- IJ-Ebu.r

5, | Acckess of tha re;aﬂreﬂ-:lﬂmard

prircisal alfios (i ary of oopoale

NOTES:- " Fegistrar of Gompanies - Mumbal

1. Theabove results were reviewed by tha awdit commttes and approved by the Board of Direclors atif's mesting held on T°August 2023
2. The above s an extract of the detailed format of Quarery Yearly Financial Results filed with Stock Exchange under Regulation 33 of

the SEB! (Listing Obligations and Disclosure Requirements) Regulafions, 2015, The full format of these Financial Results
(Standalone) are available on the Slock Exchange websiles, www.bseindia.com and on the Company's website

| UBS000MHE00MFTC 106562

TPRTUCH, PRESS COMPOND, SHREAN YASHWANT CHOWH,
KALA CHOWHE MUMEA! ML City MH 400033 I .

www.avergreeniextiles in For EVERGREEN TEXTILES LIMITED | oetor ! . _ is a must for continuation in the “alﬂlng and issue of a cerlificate.
(MANJUNATH DAMODAR SHANBHAG) 8 'm“&”:{ ;”n_:::‘l:‘j‘rm I (6) There will be test after completion of training and certificates will be issued only to successful
Place : !Ilumhai MANAGING DIRECTOR :qun“m m“ e e TR = candidates. Pass criteria shall be 60% in Practical & 55% in written objective examination.
Date | T~ August’ 2023 DIN: 00030256 f rescdutian pcess (7) Candidate should not be a part of any unethical activity and Ne FIR should have been logged against
g, | Neme and regstration rumiber ol the | M Vimal Mumar Agrawal the candidates.

rsohency professional aiting a5
rtanm nesolution peofessiong

4] [ Adielreses and ermail of the rreim
resciuticn prfessional, 65 regisianad
with the Boerd

IBBLIPA D0, APRPOOTAL 20T 2018, 1 2247 (8) Shortlisted candidates will have to submit an affidavit on Rs. 10/~ Non-Judicial Stamp paper duly

notarized to Railway for following the norms of Skill Development training. The affidavit should cover
the issue on employment, discipline & safety etc.

6. Others: Training is free of cost. Trainee shall have to arrange for food, boarding/lodging, transportation
an thair own cost.

All the rules of Training centre shall be followed by Trainees. Training centra shall make all efforts to train
candidates with full safaty. Trainea shall himself be responsible for his health, safety or any incident. He will
not be considered for 10D facility. Railways shall not be responsible.

Download UTS App for Tickets

i . o, Geowrnd Flaor CWing f L Shang vot Buiding,
Balaj Mapar, Mear Reikegy Siation, Bhayanier Wesk,
Theme Pn 404104
Eqmalt vinalEwnaprewel in

| Office Ma. 4, Geoured Flaar C Wirgt, Sharti bt Buikdng
Ealall Mapar, Mear Falkay Sation, Bhayander West,
Traane Pin 404100 Emai cnpaunieadgnel.oom

18082023

Mot Appécable

Blue Coast

Hotels Ltd.

10| Adebeses and ernail o be used Tor
CORTESRONTENCE: With e imennm
resclution prolessionsl

11 l-:'tF mhratln'mm:l‘ ':J:Hrrts

12 | Dpsses, of creditors, En-,- Lindes

s i} of suikscction (68 of section

21, ascerteined Dy the Inberim resiiution
professional

15 Names of Inectvency Professionals.
ihentifiesd o 8t s Ao
Rapresermative of creckions in a dess

Regd. Office : 5-1, D-39, N-66, Phase IV, Verna Industrial Estate, Verna Goa-403722
Corporate Identity Number : L31200GA1982PLC003109

Extract of Statement of Unaudited Consolidated Financial Results

For the Quarter Ended June 30, 2023
(T in Lakhs, except per share data)

-
—
A

" Mot Appcabla

GLANCE FINANCE LIMITED

Mote:-

A The above is an extract of the detailed format of Quarterly Financial Results filed with the
stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly Financial Results is
available on the Stock Exchange's websites www.bseindia.com and

Met Profit for the period after Tax

(111.88)

(280.24)

{131.87)

(714.18)

Total Comprehensive Income for
the period (Comprising Profit for
the period {after tax) and other

Comprehensive Income (after tax)

(111.88)

(280.24)

(131.87)

(714.18)

Mo 56235768 Closing Date/Time 31-
ALUG- 23 at 11,30 Hrs. Bidders will ba
able to submit their onginal/revisad
bids up to closing date and timea anly,
Manual offers are not allowead against

DETC/US DRAWING NO. DMU/S
DPC-10-03-013 COL=l ALT-F AND
EDS0 SPEC NO. C-2202 REW. 02,
3) All detail particular of above
Tender are available on website:
WWwLireps.gov.in

HAVING IT'S REGISTERED OFFICE AT G0 200
& 21% FLOOR, S0HAM APARTMENTS, 208,
WALKESHWAR ROAD, MALABAR HILL, MUKEBAI
MAHARASHTRA 400006,

W PETITIONER
Modice is heraby gevan to the Ganersl Public that
the Company pregioses fo make application o
the Regional Directar, Westem Regan, Mumbai,

and grounds of appasilian 1o the Regianal
Director, Western Region, Mumiad at the address
-100, Ewerast, Maring Orive, Mumbai-403002
Manarasta., within 14 (fourlsan) days fom the
date of publication of this nalica with a copy af
the applicant Company ai its Registared Office aof
Antim Estates Private Limited Cio: 20dh & 3at
Elpar, Soham Apariments, 208, Walkeshear
Road, Malabar Hil, Mumbai Mabkarashira 400006

af Limitad Reviaw Repoarl.

Flace : Mumbai
Date : 08th Auwgust, 2023

cﬂ"ﬁﬂlidﬂtﬂd |(Three narnes for each clss) |
Particulars Quarter Ended Year Ended % ﬂlﬁi"‘:ﬂi; e S L“ﬁ;‘:ﬂi’““-’mm'w CIN : LE5920MH1994PLC081333
. S 7, Kitab Mahal, 192, Dr.D.N.Road, Fort, Mumbai - 200001
30.06.2023 |31.03.2023| 30.06.2022 | 31.03.2023 - iﬁf:?:i;; T T T T T e Email : glance@glancefinance.in, Website : www.glancefinance.in. Tel No : 40100183
{UI’lHl.ld"(tEd] [Auditud} {Uﬂaudﬁﬂd] {Auditﬂd} commencement of & corporate Insohency rescfution process of the Sunita Loglstic EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR
- Private Limited on 02.08.2023
Total Income from Operations 24.73 34.94 0.02 99.35 The creditors of Sunita Loglstlc Private Limited , are haraby called upon to submit their THE QUARTER ENDED JUNE Eu" 2023
i claims with proaf on oF befare 19082023 1o the Interm Resalution Professional at the (Rs. in Lacs) Except EPS
HEI. F‘I‘Dﬁ‘t fljl‘ I.h'E' FIE I'I'I:I-I'j thﬂr‘E' TE?:. {1‘]953]‘ {1 DT.GE:I |::1 EEDT:I {541 ; 1 1 :I address mentioned U,H,Elil'la':ir. antry M 10, The financial creditoess shall subenit thair claims qmr m“ 'I'Hr Elm
i i with proof by elactronic maans cnby. All other creditors mey submit the claims with proof in Particulars
MNet Profit ﬁ?r lh.e ;?enn-d after Tax (111.80) | (280.34) (132.07) (714.51) ol i nymmmyElmlnnime;nﬁ_ :.1 30.06.3023] 31.03.2023 | 30.06.2003 | 31.03.2023
sharﬂ of MIHDI’J’[!.I' interest =5 0 g = Submission of false or misleading proofs of claim shall attract penalties. = - Unaudited | Audited | Unaudited| Audited
in Profit/(Loss) Mame and Signature of Interim Resolution Professional : Vimal Kumar Agrawal ; LGIELI”EI;"LE F";'T ?rm“'f'zs Egg;; 23;';; {iﬂ:ﬁ]ﬂ [?1225*.13‘;!5
i - Date and Place :07.08.2023, Mumbal el Fro 055 ) 10 The pen ; : SR S
MNet Profit after Minority Interest (111,80} | (280.34) (132.07) (714.51) { Before tax, exceptional and! or extraordinary items)
Total Comprehensive Income (111.90) (280.34) (132.07) (714.51) 3 Eq:;[F'I‘ﬂﬁL"iLﬁ_SE} fiﬂl" hgﬂlfﬂéﬂﬂﬁ U?_LPI'E tax } 80.08 B.58 (65.10)| (32.19)
for the period (Comprisin er exceptional and / or extraordinary items
Profit fc?r the Earic:d F?afterg’[ax} TP OEM NGO IR SET 4 | Met Profit{Loss) for the period After tax 48.88 30.68 (43.29)| (29.39)
d other C & h ey CENTRAL RAILWAY {Pursuant 1o rale 30 of the ':Dl'l'l;ﬂ-ﬂiﬂﬁ [ after excaptional and { or axlraordinary items)
duinhis Rt bl it Bh | Divisi fincorporation) Rules, 2014] 5 | Total Comprehensive Income for the period 243.34 | 2146 | (49.13)| 9366
(after tax) NESEEY WEI S SRR Advertisement to be published in the fil -
. rastele i [Comprizing Profit / (Loss) for the period (after tax)
" - - OPEN-TENDER NOTICE NO TSP At You ST RgH 1t TopEstereg oIk ph nd Other Comprehensive | (after tax)
Paid-up Equity Share Capital of 127485 1274 85 1274.85 1274.85 ! of the company frem one state to another A 2 prehensive Income (after tax)]
Face Value of 210/ each BSL/ACL/ITENDER/ 56235768 iz THE NEGIOHAL. DUREETON 6 | Equily Share Capilal 2752 | 227532 | 207152| 29762
e o DATE:07.08.2023 4 THE MATTER OF SECTION 1(4) OF COMPANES 7 | Eamings Per Share {of Rs.10/- each)
Other Equity (13163.96) STORES/BHUSAWAL/ACL/ mmﬁrﬁ%ﬁ?ﬁ'”ﬁ%ﬂfﬁlﬂﬁ Basic : 217 136 | (a2  (1.30)
Earning Per Share (in T) CENTRAL RLY, acting for & on Diluted : 217 1.36 (1.92)] (1.30)
S behalf of The President of India WMEWTE;“#.E@LFFE‘E%FMWM Noles:
Basic & Diluted (0.88) (2.19) (1.04) (5.60) invites E-Tenders against Tender (CIN . U45200MH1995FTCO90785) 1 The above unaudited financial results have been reviewed by the Audit Committee and have been approved by the

Board of Directors at their rezpeciive meeatings held on 08th August, 2023 pursuant 1o Regulation 33 of SEBI
(Listing Obligation and Disclesure Reguiremeants), Regulations 2015 {as amendead). The above unaudited financial
results are available on the Bombay Stock Exchanga wabsite (URL. www.bseindia.com) and on the Company's
website [URL: www.glancefinance.in). The abowe results have been prepared in accordance with Indian
Accounting Standards (Ind AS") notified under Section 133 of the Companies Act, 2013, read together with the
Companies (Indian Accounting Standards) Rubes, 2015 (as amended) except for the matters reported in para no.4

: this tender and any such manual offer| |0 Carfinn 12 and 13 of the Companies Act| | 2 The Statutory Auditors of the Company have carried out a Limited Review of the results for the quarter ended

www.nseindia.com and on the Company's website www.bluecoast.in received shall be ignored. 1)Tender gg:ﬂ *-:; ﬁaél;.;? mahrﬁrﬂﬁlfc?smri mw::;:s ﬂme June 30, 2023 and have issued an gualified review report (refer para no 4 of Limited Review Report).

= : = & | | | WU H [¥] f, 4 . 0 - e el
B Additional Information on Standalone financial results is as follows:- No. 56235753 Tander Type: Adv.] \;auling confitmation of alteration of the] |2 TheCompanyoperates meinly in the business segment of fund basaed leasing & financing activity. All olfver activites
(% in Lakhs) Open Tender Bidding System: Single Me*n-:-rafu;_?urn af ,qssmﬂm.;.n. af 1h:d I::rnpgglll in FEI'-."GITE‘ tﬂmund the I;naln nuiﬂcss. Further, ﬁlﬁqﬁ;ﬂgﬁsﬁar& tgrrleﬂt out ;.'thn lnlu ia. As such, there are no separate
: .| [werms af the special resolution passed at the Exire reporiable segments as par the provisions o on 'Operating Segmeants'.
Particul Quarter Ended Year Ended ?;:duw Syslﬁm;;;slﬁfntlgr;iﬁurw: '3"*“"“" %2"5"'3 ""’E“-’I““ﬁ_"'*'“ on Monday. the) 4 The Company ceases to have financial assets more than 50 per cent of the total assets and income from financial
TR ar CL gL S Ll gency Publishing DateiTime: |  u Bgmlereﬂ b ol i’ assels more than 50 per cent of the gross income alt the end of current financial year. However, the Company holds
30.06.2023 131.03.2023| 30.06.2022 | 31.03.2023 02.08.2023 17:41:39 Estimated | |, ‘syue of Tamil Nadu”. MBFC registration from the Reserva Bank of India as on the balance sheel date. The Company is in the procass of
et e TS — Value: Rs.6699254.8 /- Closing Date: Any persan whose intarast is likely o ba affactad approaching Feserve Bank of India for seeking temporary suspension of NBFC License and acocordingly the
(Unaudited)| (Audited) | (Unaudited)| (Audited) 21 ALUG.2023 11-30 hrs. Validity of | By the praposed change of the Registerad Office financial statements are prepared as per Division Il of Scedule 1l ofthe Companies Act, 2013
ity
. i e Company may celiver either an the MCA- 5 The figures for the guartar endad March 31, 2023 ara the balansing figures between audited figures In respeact of full
i Offer : 90 Days Quantity: 20 Mos. | |21 - w.inl by fil
Total Income from Operations 2473 34 .62 0.02 39.03 2) e e e mn"n:lpcllsr:;lt e i e, 1) I T Iyeton financial year and the unaudited published year to date figures upta nine months ended December 31, 2022 which
; ; ; by regislered post of hisher objertions supporter were subject to limited review
Net Profit for the pe riod before Tax “09'51 ]' {10692} [ 131 B‘” {540?8} FRAME ARRANGEMENT FOR bry an altidavil s1ating he natune of hislher inbenast & Provision for Gratuity and Leave encashmeant is mada on estimatad basis.

For Glance Finance Limited

si-

Marendra Arora
Whaole time Director)

(DM :

03586182

Dy.CMM{ACL)BSL

Fer and an behalf of the Applicant
For and on behalf of the Board of Directors Sell.

RailMadad Helpline 139 Date : 09.08.2023 Carl Bomi Avari
Sd/- Place @ Musmbal Directar
Place : New Delhi {(Kushal Suri) DN : 06736187

Address : 607D, Daulal Manzil, Ambedkar
Road, Mear Dadar Jimkhana, Dadar
{East), Mumbai-400014

Date :August8, 2023 Whole Time Director

GLOBAL EDUCATION LIMITED

Corporate Identification Number (CIN) : LEB0O301MH2011PLC219291 TCFC FINANCE LIMITED CRISIL LIMITED CRIS' L
Registered Office : 306, 3rd Floor Jaisingh Business Centre Premises CH5L, Sahar Road, CIN No. LES990MH1990PLCO57923 )
GLOBAL Block Sector : Parsiwada, Andheri (E) ,Mumbai-400035 501-502, Raheja Chambers, Free Press Joumnal Marg, Nariman Point, Mumbai 400 021 ~ Regd. Office: CRISIL House, Central Avenue, AN 547 Gl Company
EDUCATION: gt : Statement of Unaudited Financial Results for the Quarter ended June 30, 2023 Hiranandani Business Park, Pawai, Mumbai - 400 074
. . E-mail ID : 1|-|"||"E5|I:|r|nfﬂ@glﬂhﬂl&du.net.rn CIN: LE7120MH1987PLC042363
Sbways A Step Ahead h = = i o {F in lakhe, except per agulty share dalaj r
Phone No.: 0712-6649395, Fax No.: 0712-6649396, Website : www.globaledu.net.in = TR m—— g Tel: 022-33423000 Fax' 022-33423004
EXTRACT OF UNAUDITED STANDALONE / CONSOLIDATED FINANCIAL to TR b Ek v i I -
: | |
. | am | xm | A NOTICE
Unaudited | Unawdited| Audiled | Audited
HEEULTE FOR THE QUAHTEH ENDED OH 30TH JUN E, 2023 Revenue from operations | This Notice is published pursuant to the Investor Education and
, 'III Intarast Incame S23E R LS| 04E Protection Fund Authority {Accounting, Audit, Transfer and Refund)
(Rs. In Lakh except EPS) la 5""':'&?'3 '"r"';".“". i _mf';g .35; 31:?? ,.-ffﬁg ?g'gg Rules, 2016 {“the Rules™) as amended from time 1o timea.
STANDALONE CONSOLIDATED il it i S s S SJCLIEALAN, alba o - - -
fl} [Total Revenue from operations 539,49 iiﬁ?.ﬂ}[ (10.72) | 186,18 The Rules, amongst other matters, contain provisions for transfer in
Sr, Particulars Quarter Ended Year Ended Quarter Ended Year Ended |¢|+J Cithar Income Da1| 2500] 138] 2658 the name of Investor Education and Protection Fund. all shares in
No. 30-06-2023 | 31-03-2023 | 30-06-2022 | 31-03-2023 | 30-06-2023 | 31-03-2023 | 30-06-2022 | 31-03-2023 () E‘;‘H’;‘E‘iﬂr’““ il e L respect of which dividend has not been claimed by shareholders for
(Unaudited) | (Unaudited) | (Unaudited) | (Audited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) il |Empicyes Benetis Expense 1931 17.87| 1588| eoas seven consecutive years.
1. | Total Income from Operations 1441.44 2253.56 1267.13 6422.31 1450.41 225273 1267.13 6421.49 @ {Depreciation, amortization and impakFmant 030 o2 o028 129 Accordingly, shares in respect of which dividends were declared in
; 11 ) : ; . i
Met Praft / {Loss) for the perod |EH|1.|II']- ?ﬁ;méﬁf: 2;23 2:_3; !' i:g; 1;;3; Octaber 2018 and the prescribed penod of seven years will be completed
2. | (before Tax, Exceptional and / or A80.65 132250 465.53 3041.32 107417 1313.30 465.53 A0E0.93 (Vi |Profit ! (loss) before exceptional items and tax | S12.78 | (238.87)| (46.30)| 94.00 for unpaid/unclaimed dividends on November 14, 2023 are required to
Exira-ordinary items) I 1) f be transferred to the Investor Education and Protection Fund.
f : (W} |Exceptional lems . .| . . . L
Met Profit/ (Loss) for the |:|rE:I'IﬂI:| betore VIl Profitioss) befare tax (V-VI) 51278 (253.3?}?‘ #8.30) | 84.00 The Company has already sent a specific communication to the
3. | Tax {after Exceptional and / or B80.65 132250 465.53 3041.32 107417 1313.30 465.53 3030.93 (VIN[Tax Expense: concemed shareholders at their address registered with the Company,
Exiragrdinary ifems) {1] Current Tax _ _ 2B.56 -SIF 131.?2_ 1?‘3.:2 inter alia. providing the details of the shares being transferred to the
Met Profit/ (Loss) for the period after tax Igl -E%u?rlﬂ ol tax refating bo earlier pariods - &E: s 5;:: 153-%-‘ L;E;g* Investor Education and Protection Fund for taking appropriate action,
4. | (after EI_EEFI!i'.'?I'IBI and /or B60.29 993.58 348,29 2269.06 853.82 984,69 348.29 2258.67 1) :=rju|'i1 .'TIrmaJ :;. the periodiysar 86,76 Elﬂﬂ:ﬁ-:}lb!- Imlw::: I Eu.u; Details of unclaimed dividend and such shareholders including their
Extraordinary items) |,:1] Other comprehensive income folio number/DP |D-Client ID are also available on the Company’s
Total Comprehensive Income for the period A, Items that will not be reclassified to profit or website www.crisil.com,
Comprising Profit / (Loss) for the period Ines | Concermned shareholders may immediately approach our Begistrar
5, | | - B60.29 1000.33 348.29 207552 853.82 991,14 348.29 206512 Remeasurament of gans (losses) on defined 0.48| 03] 004 193 ¥ ¥ d
(after tax) and Other Gomprehensive neneft plans and Share Transfer Agent at the co-ordinates indicated below with
Income (after tax)] Income tax affact necessary documents supporting their dividend claims. If no claim is
Paid up Equity Share Capital (Face Value B. items that will be reclassified to profit or loss : i - 2 ived, th il ad to transf hares i st
B i At 101803 | 101803 | 1018.03 | 101803 | 101803 | 101803 | 101803 | 1018.03 Total ot coriprahankive income for e =i s Bl Bl el ol ik et
; neriod! year, net of tax (A+B) | which 7 yvears have been completed, to the | uthanty within
Eamings per equity share (par value TOTAL COMPREHENSIVE INCOME (IX}+{X) 287.25 | (128.72)] (57.97)] 61.98 the prescribed period of 30 days for transfer.
£ H'E' sl Easri; Pt e o H e e d H B F::aus Euq:g :{hﬂm:ﬂmpn:;“ 104821 1.048.21 [1,048.211.040.21 The concemed shareholders may note that, upon such transfer, they
( EEE not ﬂl"l'l'-lal ised ) "Emm;s var nndty ﬂﬂ:‘; ! can still claim the said shares along with the dividend(s) from the
Eamings per equity share (par value tor continuing operations) Investor Education and Protection Fund, for which details are available
g Eé:f:’: Ea;s h) Pulﬂéustedl_gadm:: and Diluted 3.24 49 1.71 11.18 4.19 4.87 1.7 11.13 Bnsic EFS 369 (1.23)) (055|057 at www.iepf.gowv.in.
I nat annualised | Diluiad EPS 368 [1.231] (0.55) 0.57
For further Information, concermed shareholdars may contact the
Hntas ; ; :
Note: _ _ _ o _ _ A the company's business acily Talls wilkin & single primany busiiess seorent vz “Investments, Company's Registrar and Share Transfer Agent at the following
a) The above is an extract of the detailed format of the Standalone & Consolidated Un-Audited Financial Resulis for the Quarter ended 30th June, 2023 filed with the Stock the discipewre requirements of ind AS 108 “Operating Segments® is not saplicable. address:
Exchange(s) under Regulation 33 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of 2 The abowe resuits as reviewed by the Audit Commities have bean approved at the maeting of e KEin Technolonies Limited. Linit : =
: : . ’ ; t : CRISIL Limited, Sel T B,
the Standaloned& Consolidated Un-Audited Financial Results for the Quarter ended 30th June, 2023are available on the website of the National Stock Exchange of India Board of Direclors hedd on August 7ih , 2023 and have bean subject 1o Ind AS Compliant Limitas Pl |':'|ﬂ1e§2n;ng|esl FIE!I ,[E-m I'T K dlm IEE i : enrur:'ll ;WE; |
Limited (www.nseindia.com). The same s also made available on the website ofthe Gompany (www.globaladu.net) | TH:: i 'F':Er”e" m”” the Siory A"mm;j R —— k ﬂd 'h : mam;ﬁ :I? I" : anaﬁmmt@” 38 E{;:nga”;ﬂpa ,;"': Sanhg :
: ; : . 2 ; ; . . . guras for e pravaols. QUaner eno 51 ki3 are e Dalancing Ngunes Oetwean yaerabad - 500 032, Telangana. Helationship cer. Ms. hobha
b) The above Financial Results have been raviewed by the Audit Committea and approved by the Board of Directors of the Company at its Meeting heid on Tuesday, 08th the audited figures of the hal financial year and the unaudited reviewed published results for e : ek g i
August, 2023, Whee. OEstars: andad 3136 Dacambar 2022 Anand. Toll Free : 1 800 309 £001 Email: einward.ris € kfintech.com
¢) The Board of Directors have declared Interim Dividend of 25% of Equity Share Capital of the Company, i.e. Rs. 1.25/- per Equity Share of Face Value of Rs. 5/- each for the 4 Prewious period | year figures have been ragroupad | raclassfied wherever found necassary. fo A copy of this Notice is available on the website of the Company
Current Fiscal Year 2023-2024. SN CLRTRIN iy o e By Order of the Board of Directors at www.crisil.com and also on the websites of BSE Limited
By Order of the Board of Directors of TEFG Rnance leﬁ (www.bseindia.com) and Mational Stock Exchange of India Limited
r Global Education Limit : : Tania Deol {www.nseindia.com).
e ; S:f“ Snimgeny vk i For CRISIL Limited
Aditya Bhand : Date: 7th August, 2023 DiN: 00073752 or i E,.'
itya Bhandari sdi-
Place : Nagpur Whole Time Director Place : Mumbai Minal Bhosale
f fhabinc Agush 28bhpr . in (DIN: 07637316) Date : August 9, 2023 Company Sacretary
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PUBLIC NOTICE

KNOW ALL MEN BY THESE PRESENTS that
originally Kanva CHS. Ltd.has taken the Government
Land of adm. area 1775 Sq. Yards bearing Plot
No. 71 & 72 of Final Plot No. 18, 19, TPS VI,
Santacruz on lease basis vide Grant Letter dated
19.05.1971 and constructed the building structure
including Flat No. A-14, Kanva CHS. Ltd., Daulat
Nagar, Sub. Plot No. 71-72, Relief Road, Santacruz
(West), Mumbai - 400054, adm. area 585 Sq. Ft.
(Carpet),which was allotted to LateKESHAV
JAIWANT KAVLEon ownership basisby said Society
and he was holding Share Certificate No. 14 in his
name. That said KESHAV JAIWANT KAVLE died
on 24.01.2020 at Mumbai and his wife KUSUM
KESHAV KAVLE also died on 12.08.2021 at
Mumbai, leaving behind them, my client MR. UDAY
KESHAV KAVLE (son) as his surviving legal heir
to use, occupy the said flat as sole owner thereof.
That after death of said LateKESHAV JAIWANT
KAVLE, the said society has transferred the said
flat along with its membership to and in the name
of my client MR. UDAY KESHAV KAVLE on dated

29.05.2022 vide Transfer No. 60.
Any persons claiming any right or share whatsoever
by way of ownership, mortgage, pledge, lien,
charge, inheritance, etc. in the said flat should
intimate the undersigned in writing with supporting
documents in respect of his/her claim, within
14 days of publication of this Public Notice, failing
which, the claim or claims if any of such person or
persons will be considered to have waived and/or

abandoned.
Place: Mumbai  Date: 09.08.2023

DEVESH PANDEY (Advocate High Court)
Address: Flat No. 406/407, E- Wing,
Gagan angel CHS Ltd.,
New Vasai Nallasopara Link Road,
Near Fire Brigade Blgd., Palghar — 401 208 .

PUBLIC NOTICE

Notice is hereby given that my Clients, Mr.
Bhavesh K Vekariya and Mrs. Prabhaben K
Vekariya and Mr.Karshanbhai G Vekariya
for Purchase of right, title & interest of Shop
No: 006 situated at Prabodh Shantinagar Co-
Operative Housing Society situated in the
Building A-11, Sector II, Shantinagar, Mira
Road (East). That the said building is situated
at Mira Bhayander Survey No 742(Part) being
at village Mira/ Bhayander in Taluka Thane of
Dist Thane, Within the Limits of Mira
Bhayander Municipal Council and in the
Registration Sub-District of Thane.

Any persons other then Mrs. Ranjanben B
Gohil and Mr.Suraj B Gohil having any right,
title, claim or interest in respect of the shop No:
006 situated at Prabodh Shantinagar Co-
Operative Housing Society situated in the
Building A-11, Sector Il, Shantinagar, Mira
Road (East) by way of sale, exchange,
mortgage, charge, gift, lien, maintenance,
easement, device, bequest, encumbrance or
otherwise of whatsoever nature, are hereby
requested to make the same known in writing
along with documentary proof to the
undersigned at the address mentioned below
within 15 days from the date hereof, failing
which any such claims shall be disregarded
and shall deemed to have been waived and/or
abandoned.

SCHEDULE

Shop No: 006 situated at Prabodh Shanti
nagar Co-Operative Housing Society situated
in the Building A-11, Sector II, Shantinagar,
Mira Road (East) in Survey No 742(Part) Mira
Bhayander being at village Mira/ Bhayander in
Taluka Thane of Dist Thane, Within the Limits
of Mira- Bhayander Municipal Council and in
the Registration Sub- District and Dist of
Thane.

Somnath Sinha

Legal Consultant, Advisor and Mediator
Office No: 11, Building No 1-41/42,
Poonam Sagar Complex, Mira Road (E),

Thane-401107 Date: 09/08/2023

NOTICE
MR. RAMNARAYAN YADAV member of
the Jai Shree Siddhivinayak (S.R.A.) Co-
Op Housing Society Ltd having Address at
Jay Shree Siddhivinayak (S.R.A.) Co-Op
Housing Society Ltd CHS . Sambhaji
Nagar, S.N. Road, Andheri (East), Mumbai
400069 and holding flat/ tenement No. 421
in the building of the Society died on
20/12/2021 Without making any
nomination.
The Society hereby invites claims or
objections from the heir or heirs or other
claimants/ objector or objectors to the
transfer of the said shares and interest of
the deceased member in the Capital/
property of the society within a period of
15 days from publications of this notice,
with copies of such documents and other
proofs in support of his/her/their
claims/objections for transfer of shares and
interest of the deceased Member in the
capital/ property of the society. If no claims/
objections are received within the period
prescribed above, the society shall be free
to deal with the shares and interest of the
deceased Member in the capital/ property
of the society in such manner as is provided
under the Bye laws of the society. The
claims/ objections, if any, received by the
society for transfer of shares and interest of
the deceased Member in the capital/
property of the society shall be dealt with in
the manner provided under the bye laws of
the society. A copy of the registered Bye
laws of the society is available for
inspection by the claimants/ objectors, in
the office of the society/ with the secretary
of the society between 7.00 P.M. to 8.30
P.M. from the date of publication of the
notice till the date of expiry of its period.
Place: Mumbai. Date:09/08/2023
For and on behalf of
Jai Shree Siddhivinayak (S.R.A.) Co-Op
Housing Society Ltd
Sd/-
Hon. Secretary

Notice is hereby given that my Clients, Mr.
Bhavesh K Vekariya and Mrs. Sonal B
Vekariya for Purchase of right, title & interest
of Flat No: 003 situated at Prabodh Shanti
nagar Co-Operative Housing Society situated
in the Building A-11, Sector Il, Shantinagar,
Mira Road (East). That the said building is
situated at Mira Bhayander Survey No 742
(Part) being at village Mira/ Bhayander in
Taluka Thane of Dist Thane, Within the Limits
of Mira Bhayander Municipal Council and in
the Registration Sub- District and Dist of
Thane.

Any persons other than Mrs. Ranjanben B
Gohil and Mr. Suraj B Gohil having any right,
title, claim or interest in respect of the Flat No:
003 situated at Prabodh Shantinagar Co-
Operative Housing Society situated in the
Building A-11, Sector Il, Shantinagar, Mira
Road (E) by way of sale, exchange, mortgage,
charge, gift, lien, maintenance, easement,
device, bequest, encumbrance or otherwise of
whatsoever nature, are hereby requested to
make the same known in writing along with
documentary proof to the undersigned at the
address mentioned below within 15 days from
the date hereof, failing which any such claims
shall be disregarded and shall deemed to
have been waived and/or abandoned.

SCHEDULE

Flat No: 003 situated at Prabodh Shantinagar
Co-Operative Housing Society situated in the
Building A-11, Sector Il, Shantinagar, Mira
Road (East) in Survey No 742 (Part) Mira
Bhayander being at village Mira/ Bhayander in
Taluka Thane of Disit Thane, Within the Limits
of Mira- Bhayander Municipal Council and in
the Registration Sub District and Dist of
Thane.

Somnath Sinha

Legal Consultant, Advisor and Mediator
Office No: 11, Building No 1-41/42,
Poonam Sagar Complex, Mira Road (E),

Thane-401107 Date: 09/08/2023

PUBLIC NOTICE
The public is hereby informed that, I, Mrs.
Reshma Yadav Wd/o. Late Ramesh Yadav,
am intending to take a loan by way of
mortgage the property bearing Flat No. 102,
01" Floor, A-Wing, Building No. 12, Building
Type “B” an admeasuring area of 47.74 sq.
Mtr, Carpet Area which is equivalentto 515 Sq.
Feet in the Building/project known as 'SODHI
PRESIDENCY," which is situated at Survey
No. 27, 32, 33, & 75 of Village: Pambheti,
Taluka, and District: Palghar, Maharashtra.
In case any person has any right, title, interest,
claim of whatsoever nature by way of sale,
gift, lease, heirship, possession, or by any
other nature in respect of aforesaid property,
the same should be known in writing to me at
the address mentioned below with the
documentary proof within 14 days from the
date hereof, failing which it shall be construed
that such claimis waived, abandoned.
Sd/-
Mrs. Reshma Yadav
Wd/o. Late Ramesh Yadav
Address: Room No. 5 Jai Bharat Society,
New Link Road, Laljipada, Gandhi Nagar,
Kandivali (West), Mumbai 400067
Mob. No. 9702741576
Place : Mumbai Date : 09/08/2023

Public Notice Made By
Society For Member Who

Died Without Making
Nomination

Shri Zaifullah lal Mohammad, a
bonafide member of the Hans
Residency Co-op Hsg Society Ltd,
having address at 503/01 Mubarak
Complex VB Nagar,Kurla (West),
Mumbai-400070 and holding shop
no.20, A- Wing in the building 2 at Hans
Residency Masrani lane Kurla west
Mumbai:400070. Shri Zaifullah lal
Mohammad died on 19-09-2019 in
Mumbai, without making any
nomination. The Society hereby invites
claims or objections from heir or legal
heirs or other claimants/objectors to
the transfer of the said Shares and
interest of the deceased Member in the
Capital / property, of the Society within
a period of 14 (fourteen) days from the
publication of this notice, with copies of
such documents and other proofs in
support of his/hertheclaims/objections
for transfer of Shares and interest of the
deceased member in the claims
property of the Society.If no
claims/objections are received within
the period prescribed above, the
Society shall be free to deal with the
Shares and the interest of the deceased
member in the capital / property of the
Society in such manner as is provided
under the bye laws of the society. The
claims /objections, if any, received by
the Society for transfer of shares and
interest of the deceased member in
capital / property of the Society shall be
dealt with in the manner provided
under the bye-laws of the Society. A
copy of the registered bye-laws of the
Society is available for inspection by the
claimants /objectors, in the office of the
society / with the Secretary of the
society between 10.30 AM to 6.00 PM
from the date of publication of the
notice till the date of expiry of its Period
at society office For and on behalf of For
Hans Residency Co-Operative Housing
Society Ltd

Chairman / Secretary
Place : Mumbai | Date: 09/08/2023
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PUBLIC NOTICE

Take a Notice that Late Mr. C. A.
Fernandes (Annexure No. 59) is amember
of Sadbhavna SRA CHSL., having address
at B—Wing, Flat No. 701, 7th Floor, Khan
Shamsuddin Marg, Kajuwadi, Chakala
Road, Andheri (East), Mumbai — 400 099.
In the said society, Died on 17 / 05/ 2022
without making any nomination. (1). Mr.
Max Joseph Fernandes (Son), (2). Mrs.
Netty. A. Fernandes. (Wife). (3). Mr.
Milton Joseph Fernandes. (Son). (4). Mr.
Fernandes Mark (Son), are only legal heir!
of the deceased Member. Mr. Max Joseph
Fernandes (Son), have applied for Share
Transfer of the above said Flat into his
name. The Society has issued Share
Certificate No. 104 and Member's Register
No. 108, Distinctive No. 516 to 520 to Late
Mr. C. A. Fernandes for the Flat No.701 in
B — Wing, the share certificate will be
transferred to the above said legal heir, if
anybody has any objection or any claim
should contact to the undersigned within 14
days of this announcement, failing which
the society will transfer said flat to the
above said applicants namely Mr. Max
Joseph Fernandes.

For Sadbhavna SRACHSL
Sd/-

Hon. Secretary
Place: Mumbai

PUBLIC NOTICE

MR. CHANDRAKANT RAMNATH MHATRE 4
bonafide member of the “SHREE SWAM|
SAMARTH SADAN CO-OPERATIVE HOUSING]
SOCIETY LTD.”, having address at Building No|
173, Ground floor, “A wing’, Kannamwar Nagan
No. 1, Vikhroli (East) Mumbai 400083
Maharashtra, and holding Flat No. 5799, in thej
building of the Society. MR. CHANDRAKANT|
RAMNATH MHATRE died on 2013 in Mumbaij
nominee to his wife MRS. SUSHILA
CHANDRAKANT MHATRE but she died on 2015
in Mumbai without making transfer process |
So the above mention premises now in withou
nomination stage.

The Society hereby invites claims or objections
from heir or legal heirs or other claimants/
objectors to the transfer of the said Shares and
interest of the deceased Member in the Capital
| property, of the Society within a period of 14
(fourteen) days from the publication of thig
notice, with copies of such documents and
other proofs in support of his/her the claims|
objections for transfer of Shares and interest of
the deceased member in the claims property of
the Society

If no claims/objections are received within
the period prescribed above, the Society
shall be free to deal with the Shares and the
interest of the deceased member in the
capital / property of the Society in such
manner as is provided under the byelaws
of the society. The claims /objections, if any,
received by the Society for transfer of
shares and interest of the deceased member
in capital / property of the Society shall be
dealt with in the manner provided under the
bye-laws of the Society. A copy of the
registered bye-laws of the Society is
available for inspection by the claimants /
objectors, in the office of the society/with the
Secretary of the society between 10.30 AM
to 6.00 PM from the date of publication of
the notice till the date of expiry of its Period
at society office flat no. 5799.

For and on behalf of For “SHREE SWAMI
SAMARTH SADAN CO-OPERATIVE|
HOUSING SOCIETY LTD.”

Place : Mumbai Sd/-
Date : 09/08/2023 Chairman / Secretary

PUBLIC NOTICE

NOTICE is hereby given to the Public at
large on behalf of RAIL-NAGAR CHS
LTD., (referred to as "the said Society)
bearing Registration No. BOM/ WR /HSG /
TC/5474 of 1990-91 dated 22.3.1991
having its address at L.T. Road, Vazira
Naka,Borivali West, Mumbai that as per
the records of the Society MR. PRAVIN
MISTRY was the bonafide owner and
member in respect of Flat No. D/004 in the
said Society. The said MR. PRAVIN
MISTRY, during his life-time, nominated
his wife MRS. NIRMALA PRAVIN
MISTRY and, accordingly, the said
Nomination is recorded in the Nomination
Register of the said Society. As per the
Death Certificate made available to the
Society, the said MR. PRAVIN
PURUSHOTTAM MISTRY expired on
05.11.2022.

MRS. NIRMALA PRAVIN MISTRY, in her
capacity as the surviving wife / widow of
the Late MR. PRAVIN MISTRY has
requested the Society to induct her and
her married daughter MRS. BEENA
NIMISH DESAI as the joint members in
respect of Flat No. D/4 in the said Society
Building.

Claims and objections, if any, in writing are
invited by the said Society within a period
of 14 days for grant of joint membership
to the said MRS. NIRMALA PRAVIN
MISTRY & MRS. BEENA NIMISH DESAI
in respect of Flat No. D/004 in the Society
Building. In the event if the Society does
not receive any claim and / or objection, in
writing, claim, if any, shall be deemed to
have been waived and that the said
Society shall proceed with grant of joint
membership to the said MRS. NIRMALA
PRAVIN MISTRY & MRS. BEENA
NIMISH DESAI in respect of Flat No.
D/004 in the Society Building without being
liable and / or responsible in respect of the
same.

Date: 09/08/2023

For and on behalf of
RAIL NAGAR CHS LTD.
Sd/- SECRETARY

Place: Mumbai Date: 09/08/2023
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SVA INDIA LIMITED

162 - C, Mittal Tower, Nariman Point, Mumbai —
CIN: L51909MH1981PLC281775

EXTRACT OF STATEMENT OF UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30,2023

400021

(Rs. In Lakh Except EPS)

Standaione Consolidated
Quarter Quarter Year ended Quarter Quarter | Year ended
Particulars ended June | ended June| March 31, |ended June|ended June| March 31,
30, 2023 30, 2022 2023 30,2023 | 30, 2022 2023
(Un-audited) [ (Un-audited)| (Audited) [(Un-audited){(Un-audited)| (Audited)
Total income from operations (net) 28.14 29.92 389.12 28.14 29.92 389.12
Net Profit / (Loss) for the period before tax
(after Extraordinary items) -21.24 -8.09 -114.51 -21.24 -8.09| -114.51
Net Profit / (Loss) for the period -20.88 -8.09 -113.07 -20.88 -8.09 [ -113.07
Equity Share Capital 330.26 330.26 330.26 330.26 330.26 | 330.26
Reserves (excluding Revaluation
Reserve as shown in the Balance
Sheet of previous year) 0 0 0 0 0 0
Earnings Per Share
(before extraordinary items) (of T10/- each
Basic & Diluted: -0.63 -0.24 -3.42 -0.63 -0.24 -3.42

Note;

Place: Mumbai

The above is an extract of the detailed format of Un-audited Financial Results for the quarter ended on June 30, 2023, filed
with the Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The
full format of the Un-audited Financial Results for the quarter ended on June 30, 2023, are available on the Stock Exchange's
websites: www.bseindia.com and on the Company's website: www.svaindia.com

Date : August 08, 2023

By order of the Board
For SVA iIndia Limited

Sd/-

(Rakhi Abhinav Gupta)
Director

DIN: 08150291
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PUBLIC NOTICE

Notice is hereby given to all concerned that my
client Mr. Rajiv C. Darjiis the prospective buyer
& is intending to purchase the residential
premises mentioned in the schedule
hereunder written by entering into sale-
purchase transaction & by executing
Agreement for Sale & register the same before
the concerned Sub-Registrar office & to
become the bonafide member of the said
society upon payment of such consideration
amount & upon terms & conditions as agreed
upon between both the parties.

Whereas by virtue of an Agreement for Sale
dated 10th October, 1994 executed between
M/s. Renuka Builders & Developers Pvt. Ltd.,
as the Vendor & Mrs. Sangeeta B. Kanakia &
Mr. Bharat D. Kanakia as the joint purchasers
jointly purchased & acquired the said
residential premises mentioned in the
schedule hereunder written & became joint
owners of the said residential premises &
bonafide members of the said society by
holding 5 shares of Rs. 50/- each bearing
distinctive nos. 96 to 100 (both inclusive)
under Share Certificate no. 20 upon payment
of such consideration amount & upon terms &
conditions as agreed upon between both the
parties.

All or any person/s having any claim, right, title
or interest in respect of the residential
premises described in the schedule hereunder
written or any part thereof by way of sale,
mortgage, right, title, interest, possession,
part possession, inheritance, gift, lien, charge,
encumbrance, easement, trust, agreement,
lease, license or otherwise howsoever or
whatsoever are required to make the same
known in writing to the undersigned having
their office address at-Shop No. 26, Ground
Floor, Raj Garden Chs., Mahavir Nagar,
Kandivali (W), Mumbai 400067, within 14
days from date of publication of this notice
failing which the claim of any such person or
persons shall be deemed to have been waived
and/or abandoned and the same shall not be
entertained thereafter & my client shall be free
to proceed with any kind of transaction in
respect of the said residential premises.

The Schedule above referred to:

Allthat residential premises being Flat No. 504,
on 5th Floor, admeasuring 775 Sq. Ft. Built-Up
Area in D-wing of the Society known as
“Vasant Sadhana (D & E) Co-op. Housing
Society Ltd.,” situated at Mahavir Nagar, Near
Dahanukar wadi, Kandivali (West), Mumbai-
400067, constructed on all that piece or parcel
of land bearing Survey No. 163, C.T.S No. 189
of Village: Kandivali, Taluka: Borivali in the
registration district and Sub-District of
Mumbai City & Mumbai Suburban.

Sd/-
(Dhrumil Prakash Mehta)
Advocate, High Court.
Mob.:9004182067
Place: Mumbai.
Dated this 9th day of August, 2023.
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